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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

k%
0. ANo. 29901. Dt. of Decision :_24-0#=91. |
1, Jaya Prakash
2. Syed Multani .. Applicants.

Vs

1. The Sr.Divl.Personnel Officer,
SC Rly, Sec'bad BG Division,
Sec'bad.

2. The Sr.Divl.Commercial Manager,
SC Rly, Sec'bad BG Division,
Sec'bad.

3. The Divl,Rly.Manager,
SC Rly, Sec'bad BG Division,
Sec'kad.

4. The General Manager, SC Rly,
Rail Nilayam, Sec'bad. _ .+ Respondents.

Counsel for the applicants

Mr. G.V.Subba Rao

Counsel for the respondents : Mr, N,R.Devaraj,Sr.CGSC,

CORAM:

THE HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN,)
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ORDER

Heard Mr.G.V.Subba Rao, learned counsel for the
applicants and Mr;N.R.Devaraj, learned counsel for the respondentsh
2. There are two applicants in this OA. The service detaills
of the applicants are &s follows:-

The first applicant was engaged as Running Train Waterman
and was continued as such during tha season every year upto 30-6-93
except in the year 1984/ a8 WatermanLgur;:;Mthe peried from 1st Apxgil
to 30th June., It is stated that the applicant was granted temporéry
status w.e.f,, 7-5-86 sfter medical examination,

The second applicant was engaged as Parcel Porter on 2-9-82
and continued upto 16-8-82, Subsequently, he was engaged from
10-4-89 to 30-6-89 s also Parcel Porter. From 1=-4-90 he was
continuously engaged as a Train Waterman during the season till‘jlit
30-6-93. It is also stated that he was brought on temporary gtatus
w.e.f., 3-8-90 after the medical examination.
3.- During the gummer season in 1994 both the applicants weype
not engaged as Waterman. 1In the year 1995-96 also they were not
engaged as Waterman. It is alleged that the authorities told then
that the practife of engagfing Train Waterman has been dispensed witha
and that only WaterwomanLPelng engaged aé’StatiOns during the seasgon,

Chﬁg\that their cage for regularisationcgr-n postywould be considered.
4, This OA is filed praying for a directicn to the respondéent s-
for reengaging them as Waterman for the sesson and also regularisL
thenservices in accordance with rules. ﬁ
5. ;t is stated that the live register for Watermant%eing
maintained and the engagement gf Waterman/Watermeman were taken ip
accordance with the seniority decided on the basis of number of days

of service put in by them as Waterman/Waterwoman. Hence, it is

Justifiable to give a direction to re-engage them as per the genierit
\
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if there is need to engage Waterman during the present peason in
preference to others from open market. It is needless to say that
their regularisstion will be ccnsidered in accordance with rule

as aBd when their turn comes.,

6. With the above direction the OA is disposed of st the

admission stage itself. No costs.
hrs—C.
S | (R. RANGARAJAN)

MEMBER ( ADMN., )

Dated : The 24th_April_1997.
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TDictated in the Open Court)
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Copy to:

u

17 The Senior Di-isional Personnel Officer,

South Central Railuay, Sacundarabad B8G Diuiszon,

Sgcunderabad,

2“ The Senior Diisional Commercidl ﬁdnagar,':
South Cantral Railway, Secunderabad 6G 01u1310n,

Sacunderabad.

3. The Diisiocnal Eemmaxziakfailuay Manager,
South Cantral Railuay, Secundarabad BG DlwlSan,

Sscunderabad.

! ' 474 The General Manager, South Central Rauuay,

- Railpilayam, Secunderabad. ;

— 53 One copy to Mr.G.t.Subba Ragc, Advocate, CAT Hydenabada

6. One copy to Mr,N.R.Derql, Sr.CGSC,CAT,Hyderabad.

73 Bne copy to DJR(A), CAT,Hyderabad.

8. One duplicate can:
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